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(v) 
INTRODUCTION 

. 1. I,the Chairman of the Commuttee on Welfare of Scheduled 
Castes and Scheduled Tribes having been authorised by the Committee 
पा this behalf, present this report on the action taken by the Govern- 
mtent on the further recommsndations/observations contained in its 
Sth Report and on the recommendations contamned 10 the 27th 
Report of the Commussioner for Scheduled Castes and Scheduled 
Tribes, so far as these relate to the State of Haryana and on some 
general aspects pertaining to the problems of Scheduled Castes 
persons in Government services. 

The report is based on the replies given by the Department and 
explanation and clarifications recerved during the deliberations and bfurther abservations/recommendations made by the Committee in this 

ehalf. 

2. The Committee examined the Chief Secretary and the Adminj- strative Secretaries of Printing and Stationery Department, I.ocal Governiment Department, Excise and Taxation Depariment and Rehabi- litation Department, Haryana. 

3. A brief record of the proceedings of each meeting has been 
kept separately in the Haryana Vidhan Sabha Secretariat. 

4. The Committee places on record its appreciation of the valuable assistance given by the Commissioner and Secretary to Government Haryana, Welfare of Scheduled Castes and Backward Classes Depart- 
mentand lus representatives during the tenure of the Committee, 

The Committee also wish to express their thanks to the Chief Secretary (0 Govt. Haryana and Heads of Printing and Stationery 
Deptt., Local Government Deptt, Excise and Taxation Deptt. and Rehabilitation Deptt. and their representatives who appeared before the Commuttee for oral exammarion m regard to the implementation of further recommendations/ observations contained in the 8th Report and on some general aspects pertaming to the problems of Scheduled 
Castes persons in Government services 

5. The Committe places on record the commendable services rendered by the Secretary and other dealing Staff of the Committee 
of Haryana Vidhan Sabha Secretariat to them in their deliberations. 

Chandigarh : Neki Ram, 
The 20th February, 1985. Chairman



REPORT 

The Committee on Welfare of Scheduled Castes and Scheduled Tribes for the year 1984-85 was constituted by the Haryana Vidhan Sabha by election vide 8 Notification dated the 30th April, 1984 under Rule 260 A (1) of the Rules of Procedure and Conduct of Business in the Haryana Legislative Assembly 

Shri Neki Ram, M.L.A. was appointed Chairman of the Commuttee by the Hon’ble Speaker. 

During 1ts term the Commuttee held 45 sittings. 
The Committee in its first meetmg held on 14.5.1984, decided to examine the following departments during the year, 

Education Department; 

Local Government Department; 

1 

2 

3. Health Department; 

4 PWD (Public Health) Pepartment, and 

5. Social Welfare Department, 

In accordance with the decision of the Committee, the Vidhan Sabha  Secretariat vide letters dated 31.5.84 requested  the Commissioners and Secretaries to Government Haryana, Health, PWD i i दर copies of the statement showing the representation of Scheduled Castes in the said Departments during the last three years elding 315: March, 
ch class 
the use of the Committee within a fortnight of the receipt of the above 

The material in regard to Education and Local Government Departments had already been received in the Vidhan Sabhg Secretariat. The material concerning the PWD (Public Health) Depart- ment was received by the Vidhan Sabha Secretariat on 26 6.1984 and the Committee ता its meetings held on 18.7.1984 and 6.8.1984 framed questionnaire thereon and the same was sent to the Commissiener and Secretary to Government, Haryana, PWD (Public Health) with a request to supply 35 copies of 

As regards the materia] from the So 
: 

cial Welfare Department, the Committee regret to point out that 1t was supplied to the 
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vidhan Sabha Secretariat only on 17.10.1984 1.6. after five months 

of the Vidhan Sabha Seeretariat communication dated 31.5.1984, 

followed by 6 reminders thereto. 

.So far as the material from the Health Department 15 concerned, 

the Committee 1s_pained to observe that the Department did not. 

care to supply the material asked fcr by the Committee upto the 

drafting of the Report 1 tpite of the fact that Vidhan Sabha 

Secretariat issued 8 reminders to the Department to expedite the 

matter at the earliest as the work of the Commiftee was held up 

on that account. 

_ The Committee also regret to point out that the Department 

did not even extend the simple courtesy of acknowledging of 

any of the 9 letters ssued by the Vidhan Sabha Sectetariat to Sth,}e,n:\. 

* The Committee again regret to observe this time that the Departments 

did not take any action whatsoever to supply the desired information 

within the stipulated time in spiteof फिट fact that the Chief Secretary 

to Government, Haryans had issued instractions in this regard recently 

vide his letter No. 22/32/84-TI1 GS, dated, 20.9.84. 

The Committee is, therefore, constrained to observe that the work 

of घाट Committee is not taker seriously by the Departments and due 

importance is not being attached to supply the required information 

within the stipulated time The Committee strongly deprecate such 

callous and indifferent attitude on the part of the Government 

Departments 

The Committee also desire that the Administrative Secretaries/ 

Head) of Departments of the PWD (Public Health) Department, 

Social Welfare Department and Health Department may also be asked 

to intimate the reasons for non supply of requisite information in 

time to the Committee, within a period of three months. 

desired information to the Committee within the stipulated period posi- 

tively, as and when asked for by the Committee and also impress upon 

the Heads of Departments to meticulosuly implement the instructions 

issued by the Government in this regard failing which 8 serious view of 

the matter will be taken by the Committee



बढ 

पड 

PRINTNG AND STATIONERY DEPARTMENT 

The Committe: 1n its 6th Report had recommended to the — । Government that the Technical posts should 96 Advertisement of re-advertised for the 3rd time also and that the Technical posts. action taken in this regard may be intimated to the Committee, 

On this recommendation, the Department in its written reply informed that the matter had been referred to the Chief Secretary to Government, Haryana, for necessary action. 

The Committee after going through the written reply further observed in its 8th Report that the Committee would like to know 85 to when the matter was referred to the Chief Secretary to Government, Haryana and what is the latest position about the reference so made 

mber, 1982, The Chief Secretary to Government Haryana vide hig letter No 22/8/83-II1—GSIII, dated 28-6-1983 had decided to keep the status quo in the Instructions already invogue for the reasons that in case the Technical posts were re-advertised for the 3rd  time it wil entail heavy loss to the State by keeping costly Printing/Binding machines idle for a good length of time besides it will also add to the 1055 of the Government. 

The Committee in 115 meeting held on 11-7-84 scrutinised the relpy received from the Department and made further observation that the 

During the course of oral exammation the departmental represent- atiVeds requested the Committee to re-consider the position already stated. 

in order to avoid heavy loss to the State by keeping costly Printing/ Binding machines idje for a good length of time whenever there is मे vacancy it should be immediately filled up on ad-hoc basis and as ang when फिट reserved catagory persons are available their appointment letters be issned even if the posts have been advertised for the 3rd time, 
The department in reply to the recommendation contained in the e 8th Report of the Committee informed that the Filling up of posts Department was making all efforts to make up the of Mazdoor (Mini- shortfall of Scheduled Caste persons in the depart- sterial)  Compo- | ment, After going through the reply, the Commi- sitor ttee desired to know as to since when the shortfal] गाए —' in the posts of Mazdoor (Mimisterial) was contj- nuing and why did the Department not make any adhoc appointments of Scheduled ~Caste candidates on this post, The Committee 8150 

थे 

+ 
4
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wanted to know whether the post was advertised or a requisition sent 

to the Employment Exchange/S.S.S Board. 

The Department in its written reply stated that pieviously the posts 

“of Mazdoor were divided under two categories namely Technical and 

Ministerial The rosters prepared for each cafegory indicated that 

shortfall did exist under the Ministerial category but as a result of the 

Government decision to treat two categories as one common category 

the position had changed and that the shortfall was automatically made 

up, as 006 excess post having gone to the Scheduled Caste candidate 

under the Technical category had been adjusted agamst shortfall under 

the Ministerial category As a result of these arrangements the two 

categories ie. Technical and Ministerial had a joint seniority and 

common cadre, 

During the course of oral examimnation, the departmental repre- 

sentatives explained to the Commuttee that 5106 9-2-1979 only 3 posts 

of Mazdoor (Minsterial) had been filled up and now 4th post will be 

filled up from amongst the Scheduled Caste candidates because the 4th 

post will go- to gcheduled Castes quota. The departmental represent- 

‘atives further informed the Commuttee that at present no posts of 

Mazdoor (Mimsterial) was lymg vacant. 

The Committee recommend that whenever 4th post falls vacant that 

should be filled np from persons belonging to Scheduled Castes. The 

Committee further recommend that categorization of the posts should be 

done away with and if after grouping of all the categories of posts there is 

a shortfall it should be made up at the earliest. 

As regards the post of Compositor, the Committee desired to know 

as to why the department had not filled up thepost of Compositor 

from amongst the Scheduled Caste candidates when there was थे short- 

fall in these posts. The department 11 15. wiritten reply explamed to 

the Commuittee that the cadre strength of Compositor was 61, out of 

which only 50 had been filled keeping in view the work load. Out of 

the 50 mcumbents, 5 officials were promoted in April, 1984. The ct se 

for filing up of the resultant vacancies of Compositors had already 

been taken up and shortfall of 2 Scheduled Castes 1n this category 

will be made up as and when vacancies 816 filled up- 

After hearing the departmental repiesentatives the Committee 

recommend that consequent upon the promotion of some workers 

if there 1s & vacancy 00 the lower level that should be filled up 

from amongst the Scheduled Castes at the earliest evell if by resort to 

direct recruitment. 

During the course of oral examination, the departmental represen- 

tatives further informed the Committee that there were 309 Class 1V 

posts 11 all 1 the Printing and Stationery Department and out of 

them 7 were Sweepers, 565 Class पा officials, 8 Class 11 Officers and 

only 1 Class 1 Officer in the Department. 

After heaung the departmental representatives, the Committee 

desired the Department fo furnish the latest information with regard to 

" each category separate]y as it 8000 on 31.7.1984, indicating the 
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number of Scheduled Caste employees in each cadre and number of 

Class IV employees excluding the Sweepers. 

The Committee regret to observe that the desired information had 

not been supplied to the Committec {ill the drafting of फिट Report and 

recommend that the 1equisite information be supplied to the Committee 

within a period of 3 months. 

—— In 1ts 6th Report the Committee had observed that 

Training Facilitics. to wipe 001. the non availability of Distributors the 

— —  Printingand Stationery Department should approach 

the Government to direct the Industrial Traiming Depaitment to start 

the training of Distributors in the Industrial Traming Institutes and 

that the Employment Exchanges may give wide publicity to attract 

more candidates to this trade mniTIs 1n the State of Haryana. 

The Commuttee also desired that the action taken in this regard 

may be mtimated to the Committee. 

The Department 1n its written 1eply stated that the matter had 

been taken up with the Director, Industrial Trammng and Director of 

Employment Exchanges, Haryana. The Commuttee was not satisfied 

with the reply of the Department and made the following further 

observations— 

(1) As regards the T rainjng Facilities, the Committee would 

like to have a copy of the reference mede to the Director 

of Industrial Tratmng and Director of Employment Exchan- 

ges, Haryana ; 

(1) The Committee would also like to know the number of 

persons admutted for such training simnce the presentation 
of the Report 1n march, 1981 ; 

(i) Further the ,Commutiee would also 11६6 to peruse the 

replies recetved from the Director, Industrial Training 
Haryana and Director of Employment Exchanges, Haryana, 
1n this regard. 

In reply to the above observations the Department in'its written 

reply stated that as regards the traming factlities a reference was made 

to the Director of पतन Trainng, Haryana vide No. P& SH-82/ 

9900/Admn., dated 23.12.1982. The Director, Industrial Training, 

Haryana, Chandigarh intimated vide lus No T-1/Admussion/Policy/83- 

84/8285, dated 25.1.1983 that the traming of the trade of distributors 
could be undertaken if 1t 1s ensured that the persons after traming are 
appointed within the span of 10 years. In this connection1t is stated 
that there are 13 sanctioned posts of distubutors 1n this Department, 
out of which 12 posts already stand filled up and the 13th post will be 
filled up by the general category candidate according to the roster. It 
therefore, could not be ascertained whether or not the trained persons 
could be absorbed 1n this Department. The Government in the 

Printing and Stationery Department, Haryana, had accordingly been
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tiioved to advise in the matter vide No.P& SH-83/511/Admn., dated 
21.2.1983 and that the matter was under consideration of the Govern- 
ment. 

The Committee scrutimised the reply and made the following 
further observations— 

The Committée was not satisfied with the reply furnished by the 
Department in 85 much as 1t would ike to know whether the 
Industrial Training Department had been assured by -the Depart- 
nient concerned that all the persons trained in the Institutes 
would be switably absorbed 1n'Government service during the 
next 10 years. Such an assurance could not hold good 1n the 
view of the Committee 

The Committee desired that the trajmng facilities for the distri- 
butors may be imparted in the Institutes irrespective of the fact whether 
trainees would be absorbed or not. 

During the course of oral examination the departmental represent- 
atives explained to the Commuttee that the Industrial Traming Depart- 
ment, Haryana could not be assured with any amount of certainty 
that all the tramned persons would be absorbed during the next 10 
years because the total strength of the distributors was 13 and 12 posts 
stood filled up New posts were not likely to be created, so new trained 
candidates would not be assured of employment. However, the direc- 
tions of the Commuttee for imparting this traming had been communic- 
ated to the Industrial Traming Department, Haryana on 23.7 1984, 

After hearing the departmental representatives the Committee recom- 
mend that training of distributors must commence forthwith as it 15 
doubtful whether all the departments have assured the Industrial Training 
Department, Haryana, that candidates trained in various trades would be 
suitably absorbed during the next 10 years.
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RECOMMENDATIONS CONTAINED 

The recommendations/observations of the Haryana St on the 27th Report of the 
Scheduled Tribes 85 recerved 
Castes and Backward Classes Department, before the Commuttee The Committee scrut dations and made the following observations 

The Committee desired that {he on recommendations Nos 1 to 38 may also b mittee for its intormation 

IN THE 27TH REPORT oY THE COMMISSIONER FOR SCHEDULED SCHEDULED TRIBES IN SO FAR AS THESE RELATE TO THE STATE OF HARYANA. 

CASTES AND 

ate Gavt. Commuissioner for Scheduled Castes and from the Director, Welfare of Scheduled 
Haryana, were placed 
mised some iccommen- 

comments of the Government 
[ 

CHAPTER NO 2 

sent 10 the Com- 

CONST{__\__________QITUT IONAL § AFEUARflDS 
39 It 1s reterated that, though the Act, 1955 does not provide Gfor a discussi 

10 sharper focus the prevalence of untouchability a are still required to be taken for 1ts abolition. 

The Committee recommend that t also  implement this recommendation Scheduled Castes and Schedtled Tribes and on the working of फिट Act laid on the table so that a discussion could be heM thereon, 
— 

50 The Inter-State Migrant Workmen (Regula ment and Conditions of Services and M 

he State Government should 
of the Commissigner fox 

1scellaneous 1979 is quite comprehensive and attempts to deal problems of most vulnerable sections of the society the State Governments /Union Territory Admmstrations would  strictly enforce the Act and ensure that rules fra are not violated 

1107 of Employ- 
Provisions) ~Act, 
with  the  bagc 

It 1s hoped that 
concerned 

med thereunder In reply to this recommenda tion the Government stated that it does not relate to State Government. 
The Committee observed that the Director, We Castes and Bag kward Classes, Haryana, rules framed under the Inter State Mig of Employment and Conditions of Service and sions) Act, 1979 for persual by the Committee, 

52. Itis hoped that the Governme in_the near future a suitable legislafion of the list of Scheduled Castes and Sche 

nt of India 
fora com 

Ifare of Scheduled 
may obtain a copy of the rant Workmen (Regulation 

Miscellaneous Provis- 

will bring forward 
prehensive revision duled Tribes in the present 

f.
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fok 38०08. The State Government replied that it also does not 

relate to the State Government. 
\ 

‘ The Committee observe that the Directorate of Welfare of 

Scheduled Castes and Backward Classes, Haryapa, may bring to फिट 

notice of the Government of India that the Haidi and Naik 

should be included in the list of Scheduled Castes and Schedule 

Tribes while revising the list of Scheduled Castes and Scheduled 

Tribes, as the treatnent meted out to the Schefuled Castes पा the 

State is alsc meted out to the Haidi and Naik communities. 

53. Since Education has 0९60 included 1n the concurrent 

list of the constitution, the Government of India should consider the 

desirability of enacting Central Legislation in order to put a stop 10 

the practice of admission to educational institutions, by payment of 

capitation fees. The Government replied that 1t does not relate to 

the State Government. 

The Committee recommend that the Directorate of Welfare 

of Scheduled Castes and Backwaré Classess may ascertain from the 

Education Department if any, capitation fee is charged from the 

students belonging to Scheduled Castes and Scheduled Tribes by 

such institutions which are recognised and aided by the Haryama 

Government and intimate the Committee about it. 

54. Tt is reiterated that the State Governments/Union Territory 

Administrations which have not so far achieved umiversal coverage in 

the grant of pre-matric stipends (0 Scheduled Castes/Tribes students, 

should take early action to achieve the same. In order to provide 

incentives to Scheduled Caste/Scheduled Tribe parents, specially those 

engaged in leather work, fishing, civil sanitation etc., to send their 

children to schools and to compensate them for the 1088 पा famly 

income which they may have to under go by sending their children to 

schools, they should be paid a monthly amount of atleast Rs. 20 per 

ghild sent to school, 10 the form of opportunity cost. T he Govern- 

ment Teply in thisregard was that at present Rs. 20/- P.M. is given as 

scholarship to those Scheduled Castes children studying in 9th to 11th 

classes. Attendance fee @ Rs 10/- is also given to Harijan girls studying 

in primary classes. Under centrally sponsored scheme scholarships 

@ Rs. 145/- P.M. 15 given to those Scheduled Caste students studying 

in pre-matric classes and whose parenfs are engaged in unclean 

occuption due to financial constraint, the State Government 18 not in 

“a position to ए8 थे monthly amonnt of Rs. 20/- per child sent to 

school, in the form of opportunity cost to their parents. 

N
 

The Committee observe that it is not clear whether amy 

stipend is given to the students belonging to Schednled Castes study- 

ing in primary classes The Committee feel that to encourage maxi- 

mum number of students to come forwaré for studies in schools, 

stipend should 2lso be extended to the students of primary classes. 

1
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CHAPTER 3 

REPRESENTATION OF SCHEDULED CASTES AND SCHEDULED 

TRIBES IN SERVICES 
7 

59. Though we have not made much headyway quantitatively 

whatever has been achieved, has not percolated down to the weakest 

among the weak In service mattets, the benefit of reservation could 

00 be distributed evenly amongst the Hawan castes and Tribes for 

various reasons, particulary due to the very low level of education 

among the weaker of the Scheduled Commumities T 116 present state 

of their condition deserves greater attention than given earlier 50 that 

they also are made capable to compete alongwith others for & mean- 

ngful place 1n the mamstream Their level of education will have to 

be raised with special care The Government 10 15. written reply 

nformed that the State Government had decided that 20% seats in 

educational, techmical and professional mstrtuations controlled by 

Government be reserved for the members of Scheduled Castes and 

Scheduled Tribzs However, the total No of seats 25 may be reserved 

for various categories should not exceed 50% An All India Services 

Pre-Examination Trg Centie foi Scheduled Castes and Scheduled 

Tribes has been set एफ; at Kurukshetra mn 1981 under the scheme, 

“«Govt. of India, Mimstiy of Home Affans * This centre prepared 

SC/ST Candidates to compete effectively for various competitive 

examinations held by Central and State Governments and other recruit- 

ment agencies I addition to this, the State Govt 1s running three 

Pre-Examination Traming Centres at Ambala, Bhiwant and Rohtak in 

which SC students are given troimng for various competetive exami- 

nations 

After going through the written reply of the Govt; the Committee 

observe that there is no dearth of candidates amongst the Scheduled 

Castes and Scheduled Tribes but it is paintul to note that the 

required reservtaion in various depsrtments is not being fully effected. 

The strength of the Pre-examination training centres should also be 

raised and preferably each district headquarter should have atleast ‘one 

such training centre. 

60. TUnless there are specific mstructions to make formal reserva- 

tion m favour of Sch Caste and Sch  Tribe employees 11l adhoc 

promotions, thewr claims would not 06 considered and 1t would mever 

be possible to curb the tendency of the appointing authorities to 

resort to adhoc promotions on one 07 the other pretext. The State 

Government 11 its reply stated that 20% of all the posts (एए class I, 1, 

पाए and ४) are reserved छिप SC पा direct recruitment 25 well as adhoc 

appointments 20% 1n class-1IT and IV posts on the basis of seniority 

cum merit are reserved 1n promotion. There is no reservation प्रा 

Class-I and IT posts i promotion cases 

In this respect the Committee chserve that the policy of reser- 

vation should be strictly achered to even in the adhoc appointments. 

The Committee further observe that the policy of reservation in pro- 

motions in class I and II posts is being followed by the Central 

Government and the Punjab State This reservation has also been 

upheld in a judgement by the Supreme Court, The Committee fails



दर 
10 

to understand as to why the Haryana Government is not imple-- menting this policy of Teservation in promotions in class I and I Posts and that, in future, it should follow Centre. ) 

not go by default. At the State & engmg the instructions issuyed by the overnment, State Governments should tions forf getting the affidavits vetted 

With regard to examination of part II of this recommendation, the Committee observe that the action taken by the State Govern- ment in that regard may be intimated to the Committee. 

63. The Central Government 85 well as the State Govts. should i al aid to the associations of Sche- 

ment reply in this respect is that at 
legal Aid Rules for giving aid to such associations. 

With regard to this recommendation the Committee desire that the case for grant of legal aid to association of Scheduuled Castes representing ८8505 for reservation in services should be sympathe- tically considered by the Government, and specific provision for the Purpsse may be made. 

66 It 1s recom 
view of anti reservat 

The Committee feel that if any anti reservation activities exist in the State of Haryana, suitable action should ९ taken against these activities. 

71. There were instances particularly inthe Southern States that persons professing Christian religion had managed to secure Scheduled Caste Certificates on the plea thai their caste found a place in the Presidential Orders notifying the Scheduled Castes and Scheduled Tribes in various States, Itis, therefore, necessary to introduce a provision
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in the form of the Castes/Tribes certificate seeking information about the 

religion of the applicant with a foot note for the guidance of 1ssuing 

autority that a Scheduled Castes certificate can be 1ssued 1n fayour of 

ersons professing Hindu or Sikh religion only. Governm:nt replied 

that the State Government has considered these recommendations and 

necessary instructions have been issued to the concerned officers. 

The Committee observe that a copy of necessary instructions 

jssued by Government to the concerned officers may be supplied to 

the Committee immediately. The Committee would further like to 

know whether the Scheduled Castes persons who embraced Chris- 

tianity or other religion on account of certain disabilities being suffered 

by them, and who revert back to the old Scheduled Caste in Hindu 

religion are entitled to the benefits being given to the members of 

the Scheduled Castes or not. 

72. Similarly there were instances where some of the persons had 

got the Caste Certificates on the basis of their marriage to a spouse 

belonging to Scheduled Caste/Scheduled Tribe. According to the 

guiding ‘principles the status of a person mnot belonging to Scheduled 

Caste/Scheduled Tribe is not changed by virtue of his/her marriage to 

a person belonging to Scheduled Castes/Scheduled Tribes. It is there- 

fore, necessary to add a suitable note to this effect in the prescribed 

form for the guidance of the competent authorities. Government rep- 

lied that the State Govt. has considered these recommendations and 

necessary instructions have been issued to the concerned officers. 

With regard to this recommendation the Committee observe 

that a copy of the instructions is not enclosed with the replies 

furnished to the Committee. The same may be sent immediately. 

77. 1t 1s reiterated that period of carry forward should not be 

restricted to 3 years and the reserved vacancies should not be allowed 

to lapse. It has been recommended that in order to ensure that quota 

reserved for Scheduled Castes and Scheduled Tribes 1s fully utilised, the 

reserved vacancies be carried forward till they are actually filled by the 

relevant category candidates. The reply from the Government was 

that the State Government does not agree with the recommendation as 

the work will suffer if a post is kept vacant for a long time. 

With regard to this recommendation the Committee observe that 

the period to carry forward the reserved vacancies should be allowed 

to continue as long as the posts remain vacant. 

83 There should be Legislature Committees 10 all the States 00 

the pattern of Parliamentary Committee on the Welfare of Scheduled 

Castes/Scheduled Tribes to ensure follow-up action on the recommen- 

dations in the Commussioner’s reports The Govt in 15 written reply 

stated that a Committee on Welfare of Scheduled Castes/Tribes 

consisting of members of Haryanma Vidhan Sabha had also been 

reviewing 1n detail Department wise representation of 5. C. in State 

services According to terms & reference of the Committee, it can 

8150 take follow up actionon the recommendations 1n the Commis- 

sioner’s Report. . 

-
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With regard to this recommendation the Committee observe that फिट real benefit of setting wp ‘such Committees can De derived by the caste concerned only if the récommenfldations of the Com- mittee ar¢ implemented in letter and spirit. ’ 

grade in the case of existing employees 
organisations Jater on decided to 1ntroduce for promotion to certain categories of posts the employees belonging to Scheduled the bensfit of promotion to hext highe ensured that any change made पा the 
the existing employees. The 
that Government instructions rega 
ments/promotions are also applica 

an element of qualfication 
. This has deprived mostly 

Castes and Scheduled Tribes of 
7 grade. Tt should, therefore, be 
recruitment rules shéuld ‘not affect 

reply from the Government was 
rding reservation in direct recruit- 
ble to all organisations. 

With regard to this 
know पीट Government in 
motions which are being i 

tuation where sufficient 
d Castes and Schedul_ed 

replied that at present no basic 
d, however, to relax the experience of a particular post 1s under consideration of the Government. 

The Committee observe that the decision taken by the Govern- ment with regard to the relaxation of experience for a particular Post be communicated for its information 

105, Acc.ordlng to the informati 
of Employment and Training, the special introduced 1n Delhi and Ghaziabad as a 

the trainees succeded 
organisation. It would 
Centre authorities follow- 
of successful Scheduled C 
case of other pre examination traming centres State Government replied that three Crash ‘courses were organised पा 1980, 81 and 1982 to 

al cadre examination of the Banking 
€3¢ courses, 74,108 &.99 candidates 
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were imparted training, out of which 57,48 and 24 respectively 
qualified 1n the written test. Information 1s bemg collected regarding 
the number of trainees who घाट finally selected. 

The Committee desire that the information c',ollected regarding 
the number of trainees, who have been finally selected, be furnished 
to it for its information. 

108. It is recommended that all State Governments should 
make concerted efforts including special recruitment drive to clear the 
backlog. Where there are constraints mregard to the availability of 
enough vacancies to the extent of the backlog, the State Governments 
should create, where feasible, additional vacancies (0 be filled exclusi- 
vely by Scheduled Castes/Scheduled Tribes candidates Government 
reply was that उ has considered the reservation policy 1n detail and 
revised instruction has been issued on 9-2-79. 

The Committee desire to know what efforts and by which Depart- 
ments of the Government have been made to clear the baklog and- 
also desire that a copy of instructions issued in this regard be 
supplied to the Committee. 

109. A special reference necds to be made to the recent 
announcement (February, 1981) by the Chief Minmster ¢f Utiar Pta- 
desh wherein hehas assured that all vacancies reserved for Scheduled 
Castes and Scheduled. Tribes would be filled by the respective 
category candidates only and the efforts to select these candidates 
would continue till those candidates were eventually available for 
appomntment. It is hoped thatother State Governments would also 
take similar steps in order to ensure adequate representation 0 
Scheduled Castes and Scheduled Tribes' mn their Services. The, 
Government replied that vigorous effoits are being made by the’ 
Welfare of SC/BC Department to collect upto date information re- 
garding representation of SC and other reserved categories in 
Government Services and to locate and correct deffictency i rep- 
resentation in 1individual Departments, All the departments have 
been instructed to maintain reservation roster indicating the posts 
reserved for S.C..and other reserved categories.’ 

In case of Non-gvailability of suitable candidates the reserved 
posts are carried for-ward for two years. Periodically checking of 
Rostersisalso carried out toensure thatSC candidates are notdeprived 
of services and other benefits reserved for these categories. 

The Committee observe that the present practice of carrying’ 
forward posts for only two years, does not solve the issue. It is,’ 
therefore, suggested that the posts should be carried forward till the 
deficiency of Scheduled Castes candidates is made up on the pattern of 
U.P. Government, 

110  It' is reiterated that in every State/Union Territory, there’ 
should be a State level Committee to assess the performance of 
various' Departments m the matter of impleméntation of Sérvice 
safeguards. These Committees should preferably beé under the
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Chairmanship of the Chief Minister It should also be ensured 
- that such Committees should meet frequently to check up the pro- 
gressive representaticn of Scheduled Castes and Scheduled Tribes 

-in State/Umion Territory Services and suggest measures to improve 
their intake. Government replied that a State level Cell has been 
set-up under the Chairmanship of Chief Minister. This cell reviews 
the position of representation of Scheduled Castes/Scheduled Tribes 
in services. 

The Committee desire to be apprised about the number of meetings 
held by the Cell under the Chairmanship of the. Chief Minister as 
also the extent to which this Cell has been able to mitigate the defi- 
ciency of Scheduled Castes in the services. 

CHAPTER NO. 4 ECONOMIC DEVELOPMENT 

116. The specific target groups among Scheduled Castes shculd 
beidentified to the State Government concerned and the Scheduled 
Castes families in each target grcup should be histed for framing 
meaningful programmes for them in the Special Compcnent Plans 
for Scheduled Castes, It should be ensured that while dcing so, 00 
Scheduled Caste family below the pcverty line is left cut. The 
Government replied that under Special Component plan for Sche- 
duled Castes, efforts are being made to cover S.C. families living 
below poverty line For example, under IRD a survey to identify 
the SC families living below poverty line 15 done and assistance 15 
given to only those families which are below poverty line. 

‘ 

The.Committee desire to.know the time. by which पट डााएटफु to 
’ identify the Scheduled Caste. families living below poverty line will 

be completed and whether any assistance .is being given to such families, 
if so, to what extent. 

118. The commercial Banks should be required to seethat credit 
is advanced to Scheduled Castes persons against scund and viable 

- schemes in the Special Component Plans for these communities. 
The practice of asking for third party surety should be completely 
given up in the case of Scheduled Castes beneficiaries and the 
only security to be insisted upon should be that of the -assetcreated 
with the credit. A simular approach should also be followed m 
respect of Cc-operative instituticns dealing with short, medium 
and long term credit. Clese haison c¢f banks and co-operatives 
with the Development Departments and agencies working in the 
field and Scheduled Castes Development Cerporations should 0६ 
maintained. In this regard the Government reply was that at 
present, the commercial banks are insisting upon the hypothecation 
of assets created with banks finance. In addition 10, two or one 
guarantee as approved by the bank, is required. For the members 
of Scheduled Castes, 1t 1s nctalways possible to prcduce the guarantees 

. 8.8. per liking of the financing commercial banks & it practically 
amounts (0 denial cf credit to the members of SC It should be 
sufficient if the asset created is hypothecated to the financing 
banks 85 security. As far the crops are ccncerned, no mortgage in 
respect of S.T. loan is insisted upon. Similarly, for medum’ term 

v
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{oans upto Rs. 5,000 no mortgage of any securities is asked for. 
However, the borrowing members have to produce two sureties, who 
are members of the same society. 

The Commiitee observe that if the mortgage is necessary the 
Government should stand surety in respect of loans granted to the 

Harijans in case they काट unable to produce surety as desired by the 
banks. 

119. All the State Governments concerned should take nece- 
ssary action to ensure that the implementation of various develop- 
ment programmes for Scheduled Castes in the Special Component 
plans, 15 paid special attention by the District authorities concerned. 
For the success of the various developmental programmes for the 
Scheduled Castes, it is also necessary that the arrangements for 
concurrent monitoring and evaluation should be made at all levels- 
the Block, the District, the State and the Centre. In respect of 
composite schemes, the departments which have been charged with 
the overall responsibility should be made responsible for monitoring 
and evaluation as well as for necessary correctional measure. The 
Government replied that at the State level for the momitoring and 
evaluation of Special Component Plan, the case of establishing a 
cell is under consideration cf the State Government. 

The, Commjttee desire _to know the time by which a decision about 
establishing the cell is likely to be taken. 

120. The State Governments concerned which have not so दिए 
provided separate budgetary heads for the special component plans 
for Scheduled Castes should take early action to do so. In this 
respect Government replied that the Fimance Departmznt has already 
issued instructions for providing separate budgetary head/Sub-head 
of the Special Component Plan for SC. However, this may create 
hurdle in the implementation of certain integrated progammes like 
lining of field channels, NREP etc 

‘The Committee desire to know what sort of hurdles the Govern- 
"ment envisage by providing separate badgetary heads for the special 
component plan. 

131. The State Gov’ern'ments/'Union Territory Administrations 
concerned should take wurgent necessary action to implement the 
recommendations ' made in the meeting organised by the National 
Cooperative Development Corporation on 10th September, 1980 at 
New Delhi to discuss the problems of Scheduled Castes Cooperatives 
in order to ensure that the Scheduled Caste Cooperatives are able 
to secure adequate financial assistance from the N.C.D.C. The State 
Government in its written reply stated that action will be taken 
to discuss the problems of Scheduled Caste Cooperatives for securing 
adequate financial assistance from NCDC for the Scheduled Caste 
Cooperatives. 

The Committee desire to know the action taken by the AGoJ.Av‘e-rn- 
ment to discuss the problems of Scheduled Caste Cooperative Societies
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for securing adequate financial assistance from National Cooperative 
Development Corporation 

132. Astage has been reached when any half hearted attempts 
to eliminate scavenging of dry latrines will not serve any purpose 
and a time bound programme should be forimulated by the Govern- 
ment of India in this regard to elimimnate scavenging completely 
and not to allow its contimuance even 1n a reduced or attenuated 
form any more. 

The Government in its written reply stated that in Haryana 
to eliminate scavenging of dry latrines, the sewerage system has been 
intrcduced cempletely or partially in 33 towns. The expenciture on 
sewerage system 15 very high and for intrcducing this  §ystem in all the towns एव Haryana, a huge amount of money is required 
which 15 difficult to obtamn this from the limited resources of the 
State Government. 

Water scarcity 1s also there at many places. Under UNDP technical assistance, a Low-cest samitation scheme has been started at Gharounda and Hodal. The scheme will also be intrcduced, 1n more tcwns. At present, there are total 81 tcwns in Haryana and out of these, the sewarage scheme has been implemented in33 towns and in the remaining 48 towns, if alow cost sanitaticn scheme is implemented then an amount of Rs. 9.60 Crores will be required, 
if the work. cf .carrying night soil 1s to be completely abolished and it is possible only if the above amount of money is made available 
by Government of India. 

The Committee desire to know the amount earmarked by the State out of the required sum of Rs. 9 60 crores for implementation’ 
of the low एण्ड sanitation scheme and फिट efforts so far made to seck the residuary amount from the Government: of India, 

The Committee would alse like to know whether certain schemes’ to accommodate labour on alternate jobs ‘have heen formulated or not. 

138. All the State Governments/Unjon Territory Administrations concerned’ should ensure that the' percentage Of Scheduled Caste/ Scheduled Tribe entrepreneurs identified dnd assisted under 'the Scheme of Distt. Industries Centres, 816 at least in proportion to the population of Scheduled Castes/Scheduled Tribes in the target groups. 'The Government in its’ written reply stated that the Rupal housing scheme' was started during the year 1977-78. 11,083 small scale units have been set up by the लाए of December, 1982. Out of which 2,964 bélonged to ~Scheduled Castes. Their percentage 7 comes out 'to"be ‘26 against 199 population of Scheduled Caste in the‘Stat,e'. ' k o i . 
The Committee observe that the' réply to पिंड re'c'lommendatio"n is mot' properly worded and .there is some mis-understanding as the question pertains to ‘the setting up of the industries by the Scrheduled‘ Castes. The Committee desire to know the total number of industrial units out of 2,964 belonging to Scheduled Castes which are still wor- 

King, districtwise and' tehsilwise 
E I il 1, ! . o 

N 
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GENERAL RECOMMENDATIONS 

It was brought to the nctice ¢f the Ccmmuittee that inferior 
| evacuee land which was to be allotted to Hari- 

Allotment of evacuee | 1ans on lease hold basis for their livelihood 
land | was not being allotted to them rather it was 

| being auctioned 1n open. 

The Commitiee cbserved that the infericr evacuee land belonging 
to the State Government was given on lease hcld basis to the 
Harnjans cn the conditicn that after the expiry of pericd cf 16858 
theland shall be transferred to the said lessees (दा payment of scme 
fixed price The Committee noted with concern that mostly the 
mferior evacuee land so leased out had not so far been transferred 
as stipulated 1n the agreement entered 1nto between the State Govern- 
ment and the lessees The Ccmmittee desired to kncw the excct 
position पा this regard, 

During the course of oral examinaticn, the representatives of 
the Rehabilitation Department, Haryana, stated that the inferror 
evacuee land was transferred by the Government cf India to the 
State Government thrcugh a package deal in the year 1960 It was 
leased cut to the Harnans and landless peisons. In 1969 this work 
was transferred by the Revenue Department to the Rehabilitation 
Department. Those lessees who had fulfilled the terms and condi- 
ticns of lease were allowed to purchase the land at fixed price 
incciporated ता. the lease deed. Hcwever, as mcst ¢of the lessees 
did not fulfil the terms and ccnditicns ¢f the lease deed, to avoid 
hardship to the lessees, a new policy was framed. Such lessees if 
11 cultivating possessicn were allowed to purchase the land as per 
Press Note 1ssued in this regard cn 10-11-1981. Som= of the 
lessees could not apply in time. To afford them ancther oppor- 
tunity, Press Note dated 7th Tune, 1983 was 1ssued extending the 
date for filing the applicaticn upto 30-6-83. The JToint Secretary 
to Government, Haryana, Rehabilitation Department could, hcwever, 
ccndone delay upto 30-9-1983. 

The Committee recommend to the Government that those lessees 
who had made the land cultivable at the time of application of 
transfer and had applied pricr to फिट date of the Press Note in- 1981 
should be comnsidered for the tiansfer of this land under lesse at the 
previous price stipulated in the agreement 

It had been brought to the notice of the Committee that the 
जा | postscf AETOs n the Fxcise and Taxation 

Promotion of | Department, Haryana, fell in the category 
AETOs to the | of Class III and that their prcmoticn on 
posts of ETOs | account of reservation 1n promoticn was due 

— | to the pcst of ETCs The Committee how- 
cver, ncted with ccncern that there was scme mcve पा. the Depart- 
ment that ia order to deprive these AETOs. frocm prcmotion 10 
the post of ETOs, the posts एव AETOs weie bemng upgraded frcm 
Class IIT to Class II, because there was no reservaticn m prcmotion 
fcr class IT posts. The Department in its writien feply stated that
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the cadre of AETOs उप. Haryana came into existance on 1-11-1966 
and was gcverned by the Punjab Excise and Taxation Department 
(State Services Class पा A) Rules, 1956. The Department further 
stated that these posts had always been treated as Gazetted Posts 
and equivalent to class IT posts. 

During the course of cral examination the Chief Secretary to 
Government, Haryana, on bemng asked stated that at that stage it 
was difficult to say as to which class the posts of AETOs were 
equivalent 1 e. Class I or Class 1II as the matter of classification of 
these posts w.e f. 1-11-1966 was yet to be finally decided by the Cabi- 
net. He also stated that the Department had already designated 
the posts ० AETOs as Class IT w.e.f 1973. The Chief Secretary to 
Gbvernment Haryana, however, assured the Committee that the 
view of the Committee regarding designating the posts of AETOs 
from Class IIT A to Class II with retrospective effect 1.e. from 1966 
will 0८ placed before the Cabinet 

The Committee feel that the designating of the posts of AETOs 
from ClassIII A to Class II with retrospective effect 1.e.from 1-11-1966 
willbedercgatery to the interests of the Schedued Caste employees. 

The Committee, therefore, recommend that the posts of AETOs 
should not be designated as Class II w.e.f. 1-11-1966 as these had 
already been designated as Class II from 1973. 

The representatives of the Welfare of Scheduled Castes and 
— Bakcward Classes Department informed the 

Opening of Pre- Cemmittee that the Department had opened 
examination training/| pre-examinaticns traimmng Centres/Ceaching 
Coaching Centres Centres for clerical examinations so that the 

pocr harijan candidates could be tramed to 
qualify the competetive examinaticns. 

During the course cf cral examination, the Departmental rep- 
resentatives stated that at that timeé there was no proposal 10 open 
such Pre-examinaticn/Coaching Centres at Sirsa and  Ambala. 
The Committee, therefore, recommend that such type of centres 
should zlso be opemed =2t Sirsa and Ambala as there was concen- 
tration of Scheduled "Castes people in these two Parliamentary Con- 
stitueucics and these Constituencics hzd been reserved by the Election 
Commission of India keeping in view the majority of Scheduled Castes 
peaple in these Constituencies. 

The Committee in cne of 1ts meetings cbserved that there 
were @ large number of old-age, Widows 

Pension for old age, and physically handicapped pensicners who 
Widows and Handi- were being looked after by the Social Welfare 
capped persons Department of Haryana but there was no 

 ficer/oficial ot the Social Welfare Department 
eitherat the Blcck level or at the Districtlevel to attend such ceses 
promptly and to guide the needy pecple 1 this regaid ' 

The Committee, therefere, recemmend that some cofficer/official 
of the Social Welfare Department should be posted at फिट. Block
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Yevel/District level in order to look after old age, Widows and phy- 
sically handicapped pensioners. 

The Committee 1 one of its meetings obsérved that the report 
cf the Malkani Committee was not being 

Uplift of sweepers/ fully implemented regarding the Uplift of 

Suavengers Sweepers and scavengers because the facilities 

— suggested by the Malkam1 Committee have- 

not yet been provided to the Sweepers and scavengers in the State. 

The Department पा 1ts written reply stated that the Municipal 

Committees 1 Haryana had adopted recommendations of the 

Malkani Committee पा toto. The Department further stated that 

under secticn 164 of Municipal Committee Act, 1973, no person 

less than 18 years could carry night 807 in any receptacle on his head. 

The customary rights had been abolished completely frem the 

date of commencement of the Act. Some of the Municipal-Committees 

had undertaken the constructicn wcrk of residential cclonies for 

the residence एव Scavengers and Safai Muzdcors. The state Govern- 

ment was providing facilities to women scavengers by way of 

matermity benefits and opening of creche ete. for their children in 

order to mmprcve theirlot. There wascomplete parity in the wagés’ 

payable to Municipal and State Gcvernment Safai Karamcharis in 

Haryana Moreover, the Safai Karmcharis are being paid Rs. 65 

each per month as special allowance alongwith uniforms, Wheel 

barrows and other essential commodities e.g. soap, mustard oil, Chap- 

pals, Shoes, Socks besides medical 810, educational and financial 

assistance. 

After hearing the Departmental representatives the Committee 

observed that the recommendations made by Malkani Committee 

were not bemg fully implemented. The Committee, therefore, strongly 

recommend that the Department should ensure that the measures 

suggeste® by Malkani Committee be taken in hand in order to 

improve the economic as well as the social conditions of the Scaven- 

gers and Safai Karamcharis working in the various Municipal Com- 

mittees in the Haryana State. The Committee may also be informed 

about the steps taken by the Government in this behalf 

The Departmental representatives of the Welfare of Scheduled 

Castes and Backward Classes Department 

Percentage 04 Sche- llon the earlier cbservation of the Committee 

duled Castes in class informed that the Department had sent the 

IV posts cbservaticn of the Committee to all heads 

of Departments, for calculating the represen- 

tation ¢f Scheduled Castes persons 1o Class IV posts, excluding the 

posts (4 Sweepers and Scavenegers. The Welfare of Scheduled 

Castes and Backwaid Classes Department had already received such 

mformation from 60 Departments of the State Government and the 

over all percentage comes to29 9% after mncluding the sweepers and 

Scavengers 1 ClassIV posts and after excluding them, the percentage 

comes to 20 7% 

On a question from the Chairman as to whether there is any’ 
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Department of the. Government which dces not fulfill the 20:52 representaticn of Scheduled Castes in Class IV posts. even afieg including the Scavengers and Sweepers in that category, it was informed by the Departmental representatives that there were atleast - 10-Departments which did- not have the required representation of 0% . - S o 
= _.The Committee récommend to- the Chicf’ Secretary to Govt, Haryana. té issue instructions that the posts of Scavengers and Swees _ pers should not bé faken into account of class IV category while - calculating the reservation quota in class IV posts because the scavenging and sweeping profession is ‘being dome oply by the Bal- mikis and not by amy other caste. The Committee further, recom- mend -that instructions may be issued to all heads of Departments, where_ the short fall of Scheduled Castes representation in clas IV.posts excluding the Sweepers and Scavengers exists, that the short fall be made up at the earliest & the Committee be informed within & period’of 3 mronths. 

The Committee noted with regret that no quarterly return —_— !relating to the representaticn of Scheduled A‘é“Quarterl returns Castes employees in Gcvernment Departments = had been furnished to 1t after the quarterly return ending 31-3-1984. The Committee, in its meetings held on -2-1985 and 13-2-1985 desired the Directcr, Welfare ¢f Scheduled Castes and Backward Classes Department to furnish the quarterly return for the period ending 31-12-1984 for being incorporated in its report. 
’ 

The Director, Welfare cf Scheduled Castes and Backward Classes Department vicde his letter, dated 20-2-85 (Appendix वी a) intimated that a meeting cf the Heads of Departments was held under the Chairmanship of the Ccemmissicner & Secretary to Government, Haryana, Welfare cf Scheduled Castes and BRackward Classes Department on 15-5-1984 to review 'he representation of Scheduled Castes employees and in that meeting, 1t was felt that 
the proforma for collecting the infcrmation was mccmplete and needed mcdification, Consequently a revised prcforma was designed and circulated to all Heads of Departments of Government. A short training progiamme was also organjsed by the Gcvernment to tramn the dealing Assistants of all the Departments in the technis 
que of fillmg up the prcforma frcm 27-8-84 to 29-8-1984 Fcur subsequent remimders had also been 1ssued by the Department but the Committee is constrained to cbserve that even after a lapse of about 6 months, cnly 16 Departments cut of 75 Derart- 
ments had so far cared to supply the requisite infcrmaticn. Even out of these 16 Departments, the informaticn supplied by the Five Departments was found to be defective and was retuined fcy correction. A perusal of the enclcsure to the letter bears cut that out of 11 departments from which the information was recplv_e.d व the short fall in representaticn of Scheduled Castes पा Class हा in four departments was more than 10%. The Committee deeply deprecate the callous and indifferent attitude on the part of the 
Government departments in not supplying yital statistics to the 

v
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Welfare of Scheduled Castes Department. The Committee strongly feel 

that no proper planning and persuing of theGovernment programmes 

and policies is possible in the absence of essential data for the welfare 

of scheduled Castes to which the Government is committed. _ 

The Committee, therefore, strongly -recommend to the Chief 

Secretary to Government, *Haryana -to <impress upon the Heads of 

Departments the dire need of furnishing the necessary data to .the 

Director, Welfare of Scheduled Castes and Backward Classes Depart- 

ment by the first week of tthe ymonth in 'which ,the quarterly return is 

due 1.6. by 7th of -Aprxil, 7th .of July, 7th -of October -and 7th of 

January. The Committee also recommend :that ithe .Chief Secretary 

should hold the Heads of Departments ;personally responsible for 

ron-supply of such information and any lapse on this account should 

be viewed .seriously by .the Government. The «Committee further rré- 

‘commend that the Director, Welfare of .Scheduléd .Castes and Back- 

ward Classes Department should supply the consolidated quarterly 

return to the Committee by the end of the month in which itis due. ~ 
1
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ANNEXURE ‘A’ अर s 
No. EC-3/85/4093 ' o From 

) ‘The Director, 
Welfare of Scheduled Castes and ' : Backward Classes Deptt , Haryana. . , 

To 
. 

The Secretary, Haryana Vidhan Sabha il Committee for Weifare of Scheduled Castes and Scheduled Tribes. 
Dated Chandigarh, the 20-2-85 . 

B f Subject :—Quarterly Report regarding reservation for Scheduled Castes quarter ending on 31-12-84. 
Bl 

Sir, 

The Haryana Vidhan ' Sabha Committee on Welfare of Sche- duled Castes & Scheduled Tribes had desired in 1ts meeting held on dated 13-2-85, that the quarterly return relatmg to the represen- tations of Scheduled Castes employees 1n Govt. Departments should be supplied to it immediately. 

2. पा this connection itis stated that a meeting was held under the Chairmanship of Commussioner, Welfare of Scheduled Castes and Backward Classes Deptt. Haryana, with Heads of Departments on 15-5-84, to review the representations of Scheduled Castes employees. In this meeting 1t was felt that the present proforma for collecting this information was incomplete and needed modification, 

3. Four subsequent reminders have issued by this Department on 16-10-84, 2-1-84, 8-2-85 and 19-2-85 but only 16 Departments have so far supplied the requisite information. Further the mfor- mation supplied by Five Departments was found to be defective and had been sent back for correction. 

4. It is hoped that complete information from all Departments will become available shortly and will be supplied to the Committee in the near future. However, infoimation from 11 Departments is enclosed. 

Yours faithfully, 

Sd/- 
Statistical Officer 

Welfare of Scheduled Castes & 
Backward Classes Department.
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ANNEXURE ‘B’ 

P’m‘c‘ed‘ure‘ for Dealing with फिट Implémentation of the Recom- 
medatiofi/Observationioi the Committee on “Welfare 'of Schediled!Castes 
and Scheduled Trilies. . . 

(a) Aftér a Réport ५5 presented to the ‘Haryana VidhanSabha, 
' copies thereof will be forwarded .by the Secretary, Har- 

yana Vidhan Sabha directly 'to the “Administrative + Secre- 
taries concerned with the subject matter of the Report. 

(b) The Administrative Secretaries concerned with the subiject 
- matter of the Report will consider the cecommendations 

of the Committee on Welfare of Stheduled Castés and 
> Scheduled Tribes, a copy of the lettér tbéing endofsed to 

the head of department concerned simultaneously, General 
. recommendations will be dealt with in _the Welfare -of 
* Scheduled Castes and Backward Classes Department. 

(¢) Heads “of Departments concerned shall furnish their com- 
, Mments on the recommendation of the Committee ~on 
- Welfare ofiScheduled-Castes -and Schedileéd Tiibes toithe 
: Administrative Secretaries concerned, on receipt of the 

Report of the Committee. 

(d) The Administrative Department concerned iwill :then take 
immediate steps for implementation of recommendations 
of the Committee concerning ‘it. It will take the case 
to' the Minister Incharge of the Department or the Council 
of Mini,sthers, as the case may be. 

(e) The cases in which the Administrative Department does 
not -agree with the recommendations of tthe :Committee 
will be forwarded to Secretary, Haryana Vidhan Sabha, 
with detailed reasons for comments. ‘Then Secretary, 
Vidkan Sabha will forward these Comments to the Depart- 
ment- of Welfare *of Schedilléd “Castes and -Backward 
Classes to examine such cases and offer theiricomments. 

(f) The "Administrative Department - will then ‘take immediate 
steps for arriving at a decision in such cases. . It ' would 
take such cases to फिट Ministers Incharge 'of the Depart- 
ment or to the 'Council of Ministers, if necessary, in 
corporating in the Memorandum for the Council, the 
views of the Department of Welfare of Scheduléd iCastes 
and Backward Classes. 

" (g) After a decision;-has -been taken at the appropriate level, 
-, thesame Will be communicated to: the Secretary, Haryana 
¢ Vidhan‘Sabha iby:the Administrafive Department jwith 8 

© .. . copy‘to” the Secretary 1o ‘Govt., Maryana, :Welfare Of 
- Schéduled:Castes and Backward Classes Depattment. 

.~ “(h)*Cases iftvolvifig”disciplinary action"and financial and othép 
iregularities should be placed , before ithe Ministericoncerned 

.
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or the Council of Ministers, as the ८8525. may be, even 
though the recommendaticn cf the Committee on Welfare 
of Scheduled Castes and Scheduled Tribes is proposed to 
be accepted. Cases involving financial irregularities will 
invariably be decided in ccnsultaticn with the Finance 
Department. 

(i) The Secretary, Haryana Vidhan Sabha will prepare a 

0) 

statement showing the acticn taken on the report of the 
Commniittee and place it befcre the Committee. Further 
Commentsof the Committee, if any, will be communicated 
to the Administrative Secretaries cf the 0०८४. cf Haryana 
fcr necessary 200 पा. 

The Vichan Szbha Secretariat will maintain a list of 
cutstanding reccmmendations (व the Ccmmittee on Wel- 
farecf Scheduled Castes and Scheduled Tribes and pericdi. 
cally remind the Department concerned. A quarterly, 
report ending on 31st March, 30th June, 30th September 
and 31st December will be furnished by the 15th April, 
15th July, 15th October and 15th January to the Secretary 
Vidhan Sabha by the Heads of Department/Administrative 
Secretaries about the implementaticn of the reccmmen- 
daticns cf the Commuttee. Every effort should be made 
by the Administretive Secretartes-Hecads ¢f Departments 
to expedite theacticn cn the reccmmendaticns/observations 
of the Committee and this work should be treated asa 
general rule on “Top Pricrity” 08815, 

14901—H.V.S,—H.G.P., Chd. 
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